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of IDdi worke in 
Ba.hr.a.ID 

125 SHE:I INDRAJIT GUPTA: 
ill the Minister of EXTERNAL AF-

FAIRS be pleased to state: 

(a) whether the Bahrain Worker's 
Union has drawn bis attention to the 
ini rable plight and degrading condi-
tions of Indian workers in Bahrain; 

(b) whether there is any agree-
ment at Government level between 
India and Bahrain regarding the con-
ditions or employment of Indian lab-
our recruited by official or "private 
agencies in Bahrain; and 

(c) if not, what action Government 
is taking to safeguard the interests of 
Indian workers_ in Bahrain? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMRA 
RAO): (a) Yes, Sir. 

(b) No, Sir. 

( c) whenever any complaints of 
maltreatment/ discrimination are 
rec ived from individual Indians in 
ahrain, the Indian Embassy takes 
up the case with the relevant Bah-
aini authorities and has in most cases 
succeeded in getting the ~  

redressed. 

Exve.=?.diture incurred on Asiad 1982 

12 SHR1 J,NDRAJIT GUPTA: 

SHRI DIGAMBER SINGH: 

Will the Minister of EDUCATION 
AND CULTURE be pleased to state : 

(a) how far the preparations for 
Asiad 82 have progressed; 

(b) what is the total expenditure 
so f r ~  bY the Special Organi-

sing Committee for Asiad 82; and · 

(c) whether all arrangements for 
holding the Asiad will be completed 
according to schedule? 

THE MINISTER OF STATE IN 
THE MINISl)RIES OF EDUCATION 
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL): 
(a) Preparation for Asiad, 82 have 
progressed satisfactorily and are near-
ing completion. 

(b) The Special Organising Com-

mittee have intimated that the total 
expenditure incurred by them till 
May 1982 f<>r Asiad, 82 is Rs. 2.85 
crores which incldes R  . 88 lakhs on 
purchase of Giant Score Board. 

(c) Yes, Sir. The ~  for 
holding the Asiad will ~ completed 
well in time for the Games. 

Eviction from Railway Land in Gau-
hati MUllicipaHty 

127. SHRI INDRAJIT GUPTA: Will 
the Minister of RAILWAYS be ~  ... 
ed to state: 

(a) whether action is being taken 
to physically evict from ~  land 
under the Gauhati Municipality, 
Assam, hundreds of ~ who have 
settled there for years; 

(b) whether such eviction will apply 
to railway employees also, who have 
not been provided with railway o~

ters; and 

(c) whether in view of the b:=tro• 
ship involvedJ non-railway employees 
will be provided with alternative 
hou e-sites at Amingaon on the oppo-
site bank of the Brahmap· 1tr:} river? 

THE DEPUTY MI ISTER I lHE 
Ml STRY OF RAILWAYS A  D IN 
THE DEF RTME T OF PARLIA-
ME TARY AF AIRS (SHRI l\i LLI· 
KARJUN): (a) and (b). Acc.:ording to 
e tant rules action is requi d to 
be taken to evict unauthc.Iised encroa .. 

~  from Railway land and this ca-
vers all the encroach r , whether 
these are ou · siders or Railway men. 
Action i.s being gradually t ken 
accordingly. 

(c) The responsibility for resettle-
ment of the encroachers remove 




